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IN THE CENIRAL ADMINISTIATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A.No,716/92 Date of Order: 21,8,1592,
BETWEEN 3
J.Thammaiah ' .. Applicant,

AND

1. The Secretary to the Govt,
of India, Ministry of Information:
and Bzoad Casting, Govt., of
Ind ia, New Delhi- 110 00ls

2. The Director General, A.I.R.,
Akashavani Bhavan, Parlment{;

Street, New Delhi - 110 001. .e ReSponaents.
T AN
Counsel for the Applicant .e Mr.?.vénkatéswarlu
Counsel for the Kespondents -.. Mr.¥,Rajeswara Rao for
' Mr.N.V,Ramana
CORAM :

HON'BLE SHRI T.CHANDRASEKHARA REDDY, MEMBER (JUDL,)

(Order of the Single Member Bench delivered

Hon'ble Shri T.Chanérasekhara Reddy, Member (Judl,)
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This is an application filed under Section
16 of the Administrative Tribunals &ct to direct the
respondents to consider the case of the applicant for
promotion as Senior Time Scale Officer w.e.f. 4.3.1992 and

to pass such other order or orders as may deem fit and

proper in the circumstances of the case,

Today we have heard Mr, P;Veﬂkateswarlu,
advocate for the applicant and Mr,V.Rajeswara Rao for

Mr,N.V.Ramana, Standing Jounsel for the respondents,

The facts giving rise to this OA in brief

are as follows:?$

3. The applicant at present is working as

Assistant Station Engineer in the All Indié Radio. The
applicant seems to have been transferred reCently to Sho lapur
in the same capacity from A.I.R, Vijayawada., D&sciplinary
proceedings were initiated as against ﬁhe:applicant in the
yeari1990. The allegations in the OA disclose that there
is frequent change Of enquiry officers and as many three
officers had conducted the said enquiry ﬁp to now, The
said departmental enquiry as agahnst the applicant is not e
completed, The grievance of the applicant is, that‘ghis
immediate junior had beén promoted as Senior Time Scale
Officer w.e.f. 4,3.1992 and due to the disciplinary proceed
pending as against the applicant that the applicant had not
been considered for proﬁotidn to the said postfé%ﬁ%énior |
Time Scale Officer, Pleadings are éilént with regard to |
‘ ‘ G, o €
the Sealed Cover Procedure, .Je are not made knownfyhen th
immediate junior of the applicant was promoted on 4,3,1992
whether the applicant wa&s also considered for the said |
promotion by the said committee by following the Sealf’fl

N

Cover procedure, Neverthless &s Departmental enquiry
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proceeding is pending from more than two yeafshit will be
fit énd proper to give appropriate directioﬁs to the
respondents to safeguard the interest§of the applicant as
well as interestfof the degartment by diSQOéingqthis_OA at
the admission stage, ‘
]

4, ' Tne reSpOnéentS-Shall try to dispose of the
disciplinary proceeding pending as against the applicant
within six months from the date af communicatidn'of this
order, failing which we direct the reSpondents?to consider
the applicant for promotion to the post of Senior Time Scale
Officer in accordance with law, notwithstanding that the
said disciplinary proceeding;’is pending.as‘against the
applicant. Wwe make it clear even after the apblicant is
considered for promotion and. if found fit and is promoted
that the department would pe at liberty to continue the

said disciplinery proceeding as against the applicant and

pass appropriate orders therein, in accordénce with Law,

Wiith the above said direction this OA is

disposed of with no order as to cCOStS,

7ﬂ’fﬂﬁﬂﬂJ;m§eHhmﬁ;Rofx%.

(T ., CHAN DRASEKHARA REDDY)
Memoer (Judl,

Dated ;: 21st HRugust, 1992.

(Dictated in the Open Court)

The Secretary to the Govt. of India,
Ministry of Information and Broad Casting,
" Govt. of India, New Delhi. ,
The Director General, AIR,Akashavani Bhavan, Parliment Street,
‘ ‘ New Delhi-=1,
One copy to Mr.P.Venkateswarlu, Advocate, 5-9-22/4Adarshnagar, Hy«
one copy to Mr.N.V.RSman3d, Addl,.CGSC.CAT.Hyd.

One spare COPY. ’
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